
OPEN COURT  

IN THt CENT,QAL A.14INISATIVE TAIBUNAL, ALLAHABAD 

BENCH AT ALLAHi-L, AD 

* * 

Allahabad : Dated this 2-nd day of April, 1996 

Original Application No .430 of 1996 

District 	 - 
,a.,AA1,1:—  

Honlble Er. S. Des Gupta, A.M. 

Honible Mr. T.L. -Jerma, J.M.  

Pratyoosh Dwivedi Son of Sri Ram Chandra Dvivedi, 

Rio 	Anand 3agh, Bairahana, 

By Sri  d .C. JWiyedi, Advocate ) 

Applicant 

Versus 

1. Union of India throuih the Comptroller and 

Auditor General of India, New Delhi. 

2. The cirincipal Accountant General, U.P., 

Allahabad. 

3. Sri Satish Dorai, Accountant C'o Principal 

Accountant General U.P., Allahabad. 
4. Shri Rakesh Sharma Accountant C'o ;Princi)al 

.ccount-nt General U.P. Allahabad. 

	  Re spon,lents 

ORDEALOra 1  ) 
Honk le Mr. S.  Jas Gupta,  A.M. 

This ap)lication has been filed under section 1 

the Administrative Tribunal Act, 1985, praying that t 

trial and interview held 

against sports quota for 

directed to hold afresh 
/ec. 

posts of Accountant7Laga 

on 27-12-1995 for recruitmen 

Zrbe quashed 
cricketo-ana the respondents bw 

trial and interview for the 
/the 

instLsp7rts ,quota for cricket. 

2. 	dhen the case came up for admission, 	heard the 

learned counsel for the applicant. Itappears from the  

averments in the OA that the office of the rincipal 

Accountants General U.P. vide advertisement published in 

Emoloyment News dated 7-.L3 October, 1995, invited 
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applications on plain papert from Indian citizens 

appointment a peons, clersk, typists and accountants un er 

sports quota, in the discipline of Table-Tennis, Volley 

Ball and Crickete. The ap Dile ant applied for the p 

of ;Accountant under sports -1uota for the discipline of 

cricket. He was called for trial on 27_12_1995 alon4wit 

other candidates including one Sri Niyamat Ullah Khan, 	he 

applicant, ho-ev-r, was not called for interview. T 

applicant has challenged the aforesaid trial and intervi•w 

on the ground that the said Niyamat Ullah Khan, .:Ino as 

c alled for trial as vR11 as interview on 27-19-1995, aid not 

fulfil eligibility criteria for selection in the spor 	ota 

as he had not played in the Inter University Cricket 

Tournament organised by the Inter University Sports 3 

The applicant wrote a letter on 77...l)_95 to the-1s-inc 
,accountants General U.P. specifically mentioning that 

sri Niyamat Ullah Khan ,Jas neither eligible for trial no 

he had the required certificates to fulfil the eligibili 

criteria. This was foll•:Jed 	another representation 

dated 8-1-1996. The applicant on the other hand bein 

Zonal Level player and having represented the Univers 

of dAlla'nabad in the Inter University Cricket (North Z 

Tournament sponsored 2,i-lxxxxt by ;All India Inter Uni 	ity 

Sports Board was fully eligible for selection. He ha 

pleaded that the entire procedure for selection :Jas v 

as the respondent no.7 had called sri Niyamat Ullah K 

for trial and interview. 

3. 	To the specific _,eery put by us, the learned co 

for the applicant conceded that Niyamat Ullah Khan wa 

not finally selected by the respondents aoainst sport 

quota in cricket discipline. Had he been selectedLZg 

quota in the cricket discipline, there :Jould have bee 

prima facie case of arbitrary selec tion re iuiring iss 

of notice to the re sponients to file reply. Sinee,ho 

Niyamat Ullah Khan was not finally selected, the fact th t 
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he WU qualified for field trial and also for intervi 	as 

alleged by the addlicant, cannot vitiate the entire s 	ticn 

proceedings. This bein_ 	the only 	1round taken bN 

applicant in the OA, we find no merit in this aplica io . 

The same is accordingly dismissed in limine. 

01001",- 
MeMber (J) 

Dube/ 


